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12.52 hrs.

RE. PROROGATION OF LEGISLA-
TIVE ASSEMBLY OF BIHAR

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) Sir, I want to rase
a matter regarding the prorogation of
the Assembly in Bihar by the Speaker.
After 1its fallure to adopt a motion of
thanks, it automatically collapsed. It
means they have torfeited their rights
to stay in and the Government goea.

MR. SPEAKER- How are we
concerned with that? We do not come
in.

SHRI JYOTIRMOY BOSU: 8, 1
have wrtten to you.

MR. SPEAKER, Even your writing
to me does not make 1t relevant.

SHRI JYOTIRMOY BOSU, There
is a total collapse of constitutional
functioning of Government And we
expect a debate on the floor of this
House If this House cannot discuss
this matter, what else can it di cuss?

MR. SPEAKER: Some Assemblies
are adjourned and some are prorogued,
How are we concerned about that?

SHRI JYOTIRMOY BOSU: &S,
there 1s a constitutional breakdown,
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MR. SPEAKER: How are we
concerned with 1t? And how is it
relevant for Parliament to discuss
about this matter?

SHRI SHYAMNANDAN MISHRA
(Begusarai)* May I submit a point?
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SHRI PILOO MODY (Godhra):
Constitutional breakdown is within the
jurisdiction of Parliament,

MR, SPEAKER: There iz no
question of defining the Parliament’s
junsdiction. I have already examined
this,

SHRI JYOTIRMOY BOSU: You
are the Speaker of the higest national
forum,

st wew frgrdt avold) @ Wy @
e ofrin pfere & FTedq E
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art ¥ o YFH 7
MR SPEAKER: Kindly listen to
me

SHRI SHYAMNANDAN MISHRA:
On a point of order.

MR SPEAKER The other day also
I had sad that being the
President of the Council of the Inter-
Parhamentary Union has no relevance
to these things. Why should it hava
relevance to what has happened in
Bihar? I am concerned with this
country and this Parliament.

SHRI JYOTIRMOY BOSU:
to make a submission.

SHRI SHYAMNANDAN MISHRA:
On a point of order,

MR SPEAKER: No, no.

I want

12 56 hra

QUESTION OF PRIVILEGE
PUBLICATION IN THE PRESS ABOUT TRE
DELIBERATIONS OF THE MEETING HELD BY

THE SPEAKER IN PRESIDENTIAL ORDER IN
RESPECT OF PONDICHERRY
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e wef g€ oY | 0 ok g frokw fear
qT :

“Whatever be the lapses, we
must find a way out, After all,
Pondicherry is in India. On broader
considerations, 1 will call a meeting
of the leaders of parties in which
the Finance Minister and Law
Minister may participate.”

qi seder &1 e w15

A meeting was convened,

®iET @ witer ¥ fgrgram & @
vy ¥ I TEAL O

This is in The Hindustan Times of
6th April: ‘No Special Session on
Pondy Bill'; then The Times of India
said: “Plea for early Rajya Sabha
session rejected’; The Stateman head-
lined ‘Pondy Order Tangle: Cabinet
Rejects Opposition Move'; Indian
Express had this headline ‘Government
agrees to prepare Bill on Pondicherry’;
Motherland ‘Tangle over Pondy Affair
unresolved’; The Hindu: ‘Pondy Issue:
No Early Convening of Rajya Sabha’,
and so on.

Y o ¥ mak w97 ¥  faare
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“The proceedings of g Committee
ghall be treated as confidential and
it shall not be permissible for a
member of the Committee oy any
one who hag access to its proceed-
ings to communicate, directly or in-
directly, to the press any informa-
tion regarding its proceedings
including its report or any conclu-
gions arrived at, flnally cr tenta-
tively, before the repsrt has been
Ppresented to the House”.

The House has not been informed

about what happened. Bgt it has
apptared In the press,
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PROF, MADHU DANDAVATE
(Rajpur): It was an informal meet-
ing.

SHRI M C. DAGA: It was not an
informal meeting,

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order.

MR. SPEAKER: No point of order.

SHRI PILOO MODY (Godhra): On
a point of order.

MR. SPEAKER: Let me listen to
him first, Later on 1 wil]l see gbout
the point of order.

SHRI PILOO BODY: He ison a
matter of privilege. I am raising a
point of order on that.

MR. SPEAKER: Let me first know
what he says.

SHRI PILOO MODY: This is &
point, of order on what he has said.

MR, SPEAKER: He will finish in-
a minute and then 1 will listen to
you,

3.00 hra.
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SHRI JYOTIRMOY BOSU: Sir, I
must express my surprise that an hon.
Member is allowed to make certain
statements which are wrong. We had
convened a meeting on the §th April;
we had a meeting of the Opposition
leaders for an informal chat in which
we had put forth certain points—
(Interruption).

SHRI PILOO MODY: This is what
happens to the procedures! I had a
point of order and  rose; you did not
allow me but you have mow allowed
him to raise hig point of order.

MR. SPEAKER: He rose on a point

.of order earlier than you.
SHRI PILOO MODY: On what?

MR. SPEAKER: I do not know,

SHRI JYOTIRMOY BOSU: Sir, the
pomnt is, an informal! meeling of the
Opposition leaders was convened by
the Government in your room—

MR. SPEAKER: By me; it was not
by the Government.

SHRI JYOTIRMOY BOSU: Yes;
by your good self. A meeting was
convened by your good gelf where
the Opposition parties and their re-
presentatives were invited to attend.
There, a dialogue took place in which
we had put forward our require-
ments of the Government about the
Appropriation Bill on Pondicherry.
We wanted them to get the clearance
of the Rajya Sabhe.

MR. SPEAKER: What is the point
«of grder?
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SHRI JYOTIRMQY BOSU: The
point of order s he is making a
wrong statement on the floor of the
House, (Interruptions) We were
quite entitled tp say to the press that
they have remndered a service Ly
publishing in all the paper what had
happened. I am thankful to the press
for rendering this service,

SHR; PILOO MODY: First of all,
you have admitted somebody to make
his presentation on privilege. He
ends up his presentation by saying

= e i el

whgm is he accusing, first of all?
What is the objetcive in his rasing
the question of privilege has not been
undersiood by the House. He has read
out the rules referning to statutory
commiitees of Parliament, and if I
may say, what was decideq in the
House the other day, by calling a
meeling in your room, can be des-
cribed as nothing short of a public
conspiracy to defraud the Constitution.
i '‘was a public conspirary to defraud
the Congtitution (Interruption) And
these who attended 1t are fellow-
conspirators

MR. SPEAKER:
your pomt of order.

SHRI PILOO MODY: If as a result
of it no agreement was reached to
defraud the Constitution, I think it
should be a malter of public know-
ledge

You betier raise
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fir oz wrefete o W wredemwr
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SHRI S. M. BANERJEE (Kanpur):
Sir,, Mr. Daga has brought a privilege
motion,

AN HON. MEMBER: Against
whaom?
SHRI M. C. DAGA: I have men-

tioned the names of the newspapers.
(Interruptions)

MR. SPEAKER: You expect me to
1eply to all the Members. You ex-
pect me to listen carefully. But, then,
8o many voiceg come in between.
Kandly be patient and be silent. Let
me listen to him,

motion is either against the newspa-
pers or against those who attended
the meeting. Sir, it cannot be both.
Either it 15 against the Members or
against the newspapers. TFirstly, 8ir,
this is surprising and this is gomething
extrsordinary because when we get
the proceedings the next day it is al-
ways written ‘Not for publication’
while everthing 1s published. It is
written there Not for publication’,
but 1t 18 published 1n the newspapers.
Then, aaity, I can move & privilege
motion against the newspapers. It is
not to be published but it is pub-
Lished, In regard to the particdlar
meeting, whether 1t 18 formal or in-
formal, if certain proceedings have
beén published, there is nothing
wrong. So, I would request Mr. Daga
not to raise this sort of privilege ismie.
This also involves the question of the
freedom of the Press. This should
be maintained,

ot wrw fugrdr wrwdaht : werw
X& ary & gTwre gy fwar o
wwar e afy fiedt atefre wgeagd
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SHRI SHYAMNANDAN MISHRA
(Begusaral): Sir, to my mind, no pri-

vilege arises in this matter because
Ahere are no privileges belonging 1o an

informal gei-togelher, No privileges
pertain, Mr. Speaker, Sir, to an infor-
mal get-together of Members of Parlia-
ment, the kind of meeting that you
had called and secondly, if any breach
of privilege arises, {0 my mmd, it
arises agamst the QGovernment whose
Political Affairs Committeee gave
publicity fo a news that the Govern-
ment member had not agreed with the
views of the Opposition, in this matter.
That iz one authoritatives ...

weaw W ¢ I A R & A
Yar @ W asAT ¥ A Al o
W QAT T T AT A 1T THINC FAEY
e |

SHRI SHYAMNANDAN MISHRA:
Let me make my full submission,
Then, 8Sir, it should have been the
concern of the Chamr, it should have
been the concern of the hon. Spea-
ker, to have brought suo moto a pri-
vilege motion ggainst the Government
because that is an auvthoritative state-
ment given by....

MR. SPEAKER:
give it myself.

I am prepared to

SHRI SHYAMNANDAN MISHRA:;
Against the Government? No privi-
lege arises in an informal get-togther.

WETR WENCT : TR¥ XA THE FY
w4E WA adr sififers w1 A
W | WA WHE WAT A vAARE
o Wt I WA § W W 9 W
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SHRI SHYAMNANDAN MISHRA:
Now, Sir, if anybody can have any
grievance against the Committee, 1t 13
myself, whose views were mis-repre-
sented. They said, Sir, that I had
agreed to the issuance of an ordi-
nance, whereas others had urged the
re-converung of the Rajya Sabha. This
was not my v.ew. My view was that
there must be Immediate legilisation
of the illegal acl. So, in this case, I
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mmu;missueotbmaeh of pri-
vilege,

This was an informal get-together.

PROF. MADHU DANDAVATE: At
this rate it would be diﬂ’!cul't to ac-
cept even your lunch invitation.

wers HERT O A £ I EW
Rl d smA T SN ?

SHRI G. VISWANATHAN (Wan-
diwash): Why was this allowed to
be raibed in this House?

MR. SPEAKER: I allowed it to be
rTaised so that we can have some views
about it. I wanted to bring it to your
notiee, but not as g privilege motion,
so thet I can have your views.

’

SHRI H. N. MUKERJEE (Cal-
cutta—North-East): Sir, I would
have liked Shri Daga to have speci-
fieq his point more clearly, by trying
to indicate which persons or institu-
tiong come within the ambit of his
thinking, in so far as the violation of
the privilege is concerned. But, as
far as I coulgq make out, he has said
nothing of that sort. But I am posi-
tive that in so far as the meeting
was held in pursuance of your state-
ment in Parliament, it was a meeting
. whose proceedings were not to be
divulged, if propriety was to be main-
tained by whoever at‘ended it, That
is a point on which I think we ought
o be very clear. I do not agree that
‘only because it was an informal meet-
ing, one could do whatever one liked
about its proceedings, either shout
ebout it from the house tops or, if
necessary, Kkeep completely mum,
irrespective of the results, To my
mind, that is not permissible be-
cause the meeting took place in pur-
suance of a decision which vou took,
ag representing the House and in the
normal ceurse of things I should have
thought the m should have been
reported back to the House, if it was
thought necessary. Whatever has
been published has been published by

Privilote

perhaps an enterprising press, and 1
do not think there js any point in
trying to muzzle the enterprise of the
press, particularly when on Govern-
ment's side, not only on this occasion
but on so many occasions, they refuse
to divulge what goes on inside a
committee, as was mentioned a litile
while ago. Even when consultative
committee meetings are held, Gov-
ernmen* puts out its own material
So far we have never been able to
have a code of conduct in regard to
the non-divulgence of information in
regard to what goes on inside a com-
mittee. The Members of Parliament
are equally to blame, in so far ag this
is concerned.

Therefore, I feel it can be a matter
of theoretical interest if this idea
coulq be tiwrashed out a little bit. It
a privilege does appear to have been
violated, then it can be agitated in the
Conrmittee. Otherwise, wou could
cal] another meeting, which again
would be getting unauthorised pub-
licity. But, for heaven’s sake, evolve
some kind of code of conduct to pre-
vent members of a particular descrip-
tion from loading ithe press with all
kind of information. relative to their
activities in the par‘y, beneficial or
otherwise. This is a thing which has
passeq muster for such a long time
and that has got to be stopped.

SHRI N. K. P. SALVE (Betul): Shri
Daga has not been able 1o crystallize
the issue very well. The basic ques-
tion is whether it is the prerogative
of the House to know the decisions
of a committee. Whether it should
be earlier than that of the press is a
different matter. If the press knows
it earlier, it is certainly a question
of impropriety. It is an important
issue. Today you called a meeting
of this nature. Tomorrow you may
call some other people for informal
dis.ussion and again it will be the
prerogative of the House to know
what is your decision and what is
the decision of that informal com-
mittee which meets under your chair-
manship. How is the House to be
guided in that matter?

Question of 222
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[Shn N. K. P. Salve]

As to who is responaible, it is for
you to decide. What is of impprtance
for us is to know clearly whether or
not in a matter like it 18 the prero-
gative of the House to know your
decision, first and foremost, if it 1s
published and leaked out, what hap-
pens to those who are responsible for
this leakage. We would hke to know
your views clearly and categorically
on that.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS (SHRI K. RAGHU-
RAMAIAH); 8ir, this is a very im-
portant matter, I would request the
hon. Members opposite ang the lea-
ders, perticularly, to treat it as a
non-party issue. Whether technically
it is g question of privilege or not, it
is a4 matter for you to decide. I am
not going info all those details,

I

would like to submit for your
ongideration and for the consideration
House that situations do often
when the hon. Speaker has
consult the leaders of Opposition
ang other important people in smaller
committees. We must have some
norms, some code of conduct, as
Prof. Mukherjee said, whether such
proceedings should be divulged to
the press. It is g matter for all of us
to consider. I am talking of com-
mitttees concerning the Lok Sabha
wi‘h the hon. Speaker in the Chair.
Various occasions may arise in future
also. This is an important matter, It
everything that we talk in committees
goes to the press, then we better talk
to the press than talk between our-
selves. We cannot give free expres-
sion to our feelings..

gﬂ
e

g

SHRI SHYAMNANDAN MISHRA:
Why did the Government, the Political
Affairs Bub-Committee, give it to the
press that they were not agreeing with
the views expressed in the meeting?

SHRI K. RAGHU RAMAIAH: Let
ws not mix up the issue. I am not
siggesting anything over your heads.
I am saying that it is a matter for
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all of us to consider. I woulq sug-
gest a meeting of the leaderg to see
what should be done in such circum-
stances. After all, it i» in the cém-
mon interest that some norms should:
be adopted. This is my humble sug-
gestion.

SHRI INDRAJIT GUPTA (Alipore):
Sir, if I might have the temerity to
make a Suggestion to you with all
respect, you had announced in this
House that th view of the grave im-
portance of the issue which hag been
raised and which haq reached an
impasse, some sort of solution should
be found out by consensus or comsent
and you made a suggestion which was
accepted by everybody that there
goould be a meeting of the leaders
of various partieg under your Chair-
manship. Now, that decision which
was accepted by everybody 'was
known to the country and t&6 the
public at large. I would suggest that it
is not unreasonable or unjustified for
the country or the people at large to
know what is the result of that meet-
ing. When it had been announced here
that since a Constitutional problem
had arisen which was not being solv-
ed on the floor of the House and that
a consultation should be held, and if,
subsequent {o that meeting, nothing
officially was given out to the House
and to the country as to what was
the result of that meeting, thep in-
evitably there will be a provocation
for what is described as a leakage.

After all, why should the press be
bound by any sort of a conspiracy of
silence? It is not their job. They will
try to find out what happened in the
meeting. Thev may approach various
people; they may approach Govern-
ment quarters; they may approach
Opposition quarters or anybody,
Therefore, I would suggest that it
would be much better in such a case,
when it is known to everybody that
the hon, Speaker, in his has
convened such a meeting in to
find out some solution, it wotilg be
much better for the hon. Speaker
himself to inform the Houfe at as
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early a moment as possible ag 1o
what has been the outcome of the
meeting, whether anything has been
agreed to or not. Otherwise, it ia
,really most unreasonable to expect
‘that there will not be some ventila-
, #ion in the press which is not desirable
_Because it will not be the correct ver-
“sion also,

. And that is what is being alleged
:i"“' by so many people from differ-
ent points of view, When such an
informal meeting was held under
your guidance and chairmanship—and
it was not so informal that the coun-
#ry did not know about it; the country
knew about 1t; it was waiting, antici-
pating that some result would follow
—it would have been better if you
had officially given put something.

SHR!I PILOO MODY 1 wanted to
say exactly the same thing; except
that it 1t was pot posible for you to
intorm the House hy virtue of the
fact that th, House may have ad-
journed for the day. you yourself,
with the agreement of the Committee,
should have issued some statement or
communique. That would have been
better.

MR. SPEAKER: 1 am thankful to

ou {;m the views expressed. The
‘mormal procedure 15 that we have
'Committees, either elected o1 nominat-
€d—clected by the House or nominat-
ed by the Spcaker—and we have
rules concerning their proceedings,
that they cannot be published except
the resume or a small summary given
with the consent of the Committee.
Normally this practice has been
followed Since my friend Bosu
became the Chairman of the PAC,
ke has been over-elaborating it,
and I have invited his attention to it.
But. as far as committees which are
summoned on ad hoc basis are con-
cerned. they are fo be governed, in
my own opinion, by the rule of pro-
priety. And the propriety is this as
if we huve discussed something in a
meeting. A stray remark is all right,
but in this case the report appeared as
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if the full press gallery was sitting
ingide the Committee room, all the
papers had their representatives in-
side. the proceedings were reported
verbatim.

SHRI SHYAMNANDAN MISHRA:
It was not correct; I was misrepresen-
ted.

MR, SPEAKER: Now the position
is like this. It is only a question of
propriety. Why should we blame the
press? They always welcome such
news, After all, they are meant for
this purpose, fishing for something
here and there: and some people are
all the time ready to oblige them. It
15 their job, and 1t is your job alse
to keep them satisfied. As far as
proper briefing on behalf of myself or
my secretarial 1s concerned, we did
not know thay cverything would be
reported. We had called a meeting
and we thought that there was some
understanding between us.  If it had
been known to me that this would
come 1n this shape later on, the very
next day I would have told the House
at Jleast the broad out lnes of
agreement or discussion....

SHRI SHYAMNANDAN MISHRA:
But no agreement had been reached.

MR SPEAKER: .the broad out-
lines of agreement or disagreement.
But I never expected that this would
come !n such an elaborate shape in
the Press and that the public will
have the access to know what we
were thinking, sitting in a private
meeting, . )

So we will certainly sit together
again and consider :t now. It never
happened earlier. When I called a
meeting of the leaders on an ad hoc
basis, it never came to the Press. It
is only this particular subject matter

that appeared, , .

SHRI PILOO MODY: If you permit
me, Sir, it was because there was an
announcement in the House prior te
that.
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MR, SPEAKER: That is the reason,
because there was an announcement
in the House, 1 wish theve neas much
more restraint and responsibility about
the question of propriety,

This, I think is enoush. I will call
the meeting on this sometime,

ot waw fagrt ool : woer o
IJx A Wit § i gor g S AY oy
% A wAR ?
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SHRI VIKRAM MAHAJAN (Kan-
gra): Now the House should thank
Mr. Daga for bringing this issue be-
fore the House,

SHRI PILOO MODY: What did hap-
pen in the meeting that led to this?
Where did the meeting take place?

MR, SPEAKER: The meeting consi-
dered all aspects,; The opinion was
divided. It was decided that the Fin-
ance Minister should lay the Budget
and the Financial

SHRI SHYAMNANDAN MISHRA:
No, 8ir. There was no decision,

SHRI MADHU LIMAYE: The order
was illegal,

SHRI SHYAMNANDAN MISHRA:
We did not agree with it.

MR. SPEAKER; Why do you get up
in the midst of this?

First we asked the Finance Minister
as to how much time he would take.
He said that jt was a question of
printing this and that and getting
ready and that on the 11th he would
come with th, pavers and present it
to the House and that about the 15th
or 16th the Grants and Appropriation
Bill would come for discussion in. the
House. Then; the Opposition demand-
ed that an immediate meeting of the
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Rajya Sabha be called so that this
cuilbpwwnﬂhnah-
lay. So; this was exacily what togk-
place.

SHRI MADHU LIMAYE: One more
thing. How to cure the illegality?

SHRI SHYAMNANDAN MISHRA:
What about curing the illegality of
the continuing illegal exnendi ure?

MR. SPEAKER. There wa- no deci-
sion on the legality or the constilutio-
nality.

SHRI MADHU LIMAYE: You will
have to give your finding,

MR. SPEAKER: They are adamant
and the Government siand is that it
is legal and you had expressed views
... (Interruptions). This was not
decided at all.

SHRI MADHU LIMAYE: What s
the Speaker's opinion?

MR,  SPEAKER: Secondly, of course,
T have already mentioned, with regard
to calling a meeting of the Rajya
Sabha, the Government had said that
they were unable to do it before
22nd April.

SHRI PILOO MODY: Why?

MR. SPEAKER: I am not here to
explain it. You may better ark them.

SHRI SHYAMNANDAN MISHRA:
It gave publicity to this matter,

MR. SPEAKER: Another matter
that came up was: yesterday,

Shri Viswanathan brought a letler
from Shri Sezhiyan for me. He hand-
ed it over to me personally. I thought
it must be a very confidential matter
as he brought it personally. But I
have found it in the Press to-day
already published,

SHRI JOTIRMOY BOSU (Diarhond
Harbour): The matter is in the court.
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MR, SPFEAKER: A letter written to
+ e Spsileer—the ‘Speaker sées i Jater
whorens it goes 10 the Press first,
'l'hbllhlghly‘inmmpw My consent
sshoutid Also have been sought.

SHRY JYOTIRMOY BOSU. Arising
out of what you are saying. I want
itop make a pertineng point.

When the court is seized of the mat-
‘tex, can you proceed to legalise some-
thing over which the court is sitting
in judgment?

MR, SPEAKER: I am nol sitling
over 1o legalise,. You asked what had
‘happened and I am telling you only
that. There is no quetsion of anything
-else,

A subject which does not suit you,
you say, should not be raised here as
it is before the court., But when it
suits you, you even make sub judice
matters guite relevant for discussion
here.

SHRI R. S, PANDEY (Rajnand-
gaon): With regard to the question of
propriety, I would like to say . . .

MR. SPEAKER: I would like to re-
‘quest you that when the Speaker
calls a meeting, it should be treated
em par with oftier meetings, No undue
haste 15 0 be shown ip rushing every
thing to the press; it is very improper.
I am withholding my consent to this
Privilege motion in view of the
opinion expressed in this House,
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SHRI JYOTIRMOY BOSU (Dia-
mand Harbour): The prorogation of
the Assembly by the Governor and
adjournment of the Assembly sine die
are improper. That Motion of Thanks
was not adopted by the House

MR. SPEAKER: Parliament has
nothing to do with their adjournmeat
or prorogation. This is not a privi-
lege to be referred to in this House.

SHRI SHYAMNANDAN MISHRA
(Begusarai): Sir, I wish to submit a
point of order—it is on this point
whether this matter can be considered
by this House or not. It is for the
honourable Speaker to consider this
point and give a ruling. Sir, in 1868,
when the Governor of West Eengal
skipped over two passages in his Add-
ress_ the matter was taken up in this
House and alsp fully debated. It is
a mandatory provision, it is a cohs-
titutiona] provision that the Governor
shall make an Address to ‘a’ House or
to a joint session of 'both’ Houses as
the case may be. It is a mandatory
provision of the Constitution that
time shall be allotted for discussion of
the matter referred to in the Address.
Now, the time had been allotteq for
the d:scusswn of the matters referred
to in the Address and those matters
relate to the policies and programmes
of the Government both in domestic
and international spheres. Mr. C. B.
Gupta was Chief Minister of UP in
1967. He resigned when his party was
reduced to a minority. Therefore, this
Address, in my respectful submission,
constitutes the basis on which the op-
poition can vote o'it the Government,
The Government deliberately brought
in a motion in the Bihar Assembly
saving that the House should be ad-
journed The bell kept on ringing for
some time but with the House was
adiourned sine die. Then the Gover-
nor in his wisdom wprorogued the
Hnuse, That means that what was
slated for discusion is now scrubbed



